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to any of them and whether it is a
correct statement or any mistake has
crept in and if they find that there
is a mistake, it should be corrected
immediately because under our Direc-
tions, it is required that the correc-
tion should be made ag early as possi-
ble, rather within 24 hours.

Shri B. R, Bhagat: In this case, the
Reserve Bank gave a figure of 30,000;
they had given a figure which they
themselves had arrived at; in  the
accounting, there was unfortunately
a mistake; £15000 was doubled up;
they rea'ised their mistake later on
that they had given a wrong informa-
tion and they informed us that the
information was wrong and it should
be corrected.

Shri Hari Vishnu Kamath: Is the
House to understand that the Minis-
ter is not responsible for banks and
other matters connected therewith?
The Manager of the Reserve Bank
cannot be called here and asked to
explain; it is the Minister who ought
to explain it. Instead of expressing
regret for the delay, why is he in-
dulging in this rigmarole?

Shri B. R. Bhagat: It is not a

rigmarole; it is a fact.

Mr. Speaker: He says that the mis-
take was discovered by the Bank very
late and as soon as they conveyed that
mistake after the discovery to  the
Minister, he has come forward with
the correction.

Shri Hari Vishnu Kamath: Is the
Reserve Bank which is the apex of
all banks, which controls al' the banks
in the country, not supposed to set an
example of efficiency to other banks?

Mr. Speaker: That is a different
thing.

Shri Harl Vishnu Kamath: Here it
has taken three months to discover

the mistake. We should teach them
a lesson.
Shri B. R. Bhagat: Sometimes

some mistake creeps in.

Project (St.)

Shri Hari Vishnu Kamath: Very
often it happens. He should be ash-
amed of it.

13.57 hrs.

STATEMENT RE. BOKARO STEEL
PROJECT

Mr. Speaker: Mr. T. N. Singh to
make a statement regarding proposals
for cost reduction of Bokaro  Steel
Project.

The Deputy Minister in the Minis-
try of Iron and Steel (Shri P. C. Sethl):
While accepting the Detailed Project
Report for the Bokaro Steel P'ant
prepared by the Soviet Design and
Consultancy Organizations, the Gov-
ernment of India decided that the
Soviet agencies should be requested
to consider any concrete technical
suggestions aimed at reducing the
cost of the project which may be made
to them by the Indian side within
three months of the date of the for-
mal signing of the Memorandum of
Acceptance. A suitable provision was
accordingly included in the Memo-
randum of Acceptance which was
signed by Bokaro Steel Limited on
29-3-1966.

Messrs M. N, Dastur & Co., General
Consultants to the Ministry of Iron
and Steel, were requested to draw
up technical suggestions which could
be presented to the Soviet agencies.
Certain other suggestions were also
forwarded by Bokaro Stee! direct at
Government's instance. In order to
expedite agreement within the stipu-
lated period, i.e. by the end of June
1966, a delegation headed by the then
Secretary, Iron & Steel, and includ-
ing representatives of Messrs M. N
Dastur & Co. and Bokaro Steel Limit-
ed went to Moscow, where the oppor-
tunity was utilised for explaining the
proposals fully in detailed discussions
with the Soviet agencies.

The Soviet agencies in their final
reply have accepted some of ?he pro-
posals put to them, resulting in a net
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reduction in the cost of plant and
equipment of Rs. 95 million, apart
from further consequential reductions
in engineering, service facilities, cus-
tom duty, etc. They have given
sound techno-economic reasons for
not accepting some of the other im-
portant proposals. In addition they
have pointed out that acceptance of
other proposals would involve not
only the redesigning of those parti-
cular units but also the redesigning
of the entire general layout and
utilities. This they anticipate, would
resu't in delay of about one year in
the establishment of the first stage.
Bokaro Steel will also be liable to
pay substantia] redesigning charges
for any modifications desired, which
the Soviet agencies have not agreed
1o in terms of the Memorandum of
Acceptance.

The Soviet reply has assured us that
they will continue to examine the
possibilities of further reducing the
capital cost of the plant during the
course of the detailed engineering of
the project.

In view of these considerations,
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Mr, Speaker: That has been cor-
rected in my copy.

Shri S. M. Banerjee: That has not
been circulated.

Mr. Speaker: That may not have
been circulated. But any Minister can
come and move. . .

Shri S. M. Banerjee: He can move
on his behalf. Here in the order pa-
per it is written. . .

Mr. Speaker: That will not make
any material difference. I have re-
ceived notices from a few members
that they oppose the introduction of
the Bill. Mr. Yashpal Singh’s notice
is the first; it was received yesterday.
One member can say a few words.

Mr. Yashpal Singh.

Shri S. M. Banerjes: You should

allow every one.

Mr. Speaker: Not every one.

Shri S. M. Banerjee: It is a very im-
portant Bill, Sir.

Mr. Speaker: Mr. Yashpal Singh.

Government have decided to pt
the final recommendations of the
Soviet Designers and Consultants.

18.58 hrs.

PREVENTIVE DETENTION (CONTI-
NUANCE) BILL*

Mr, Speaker: Mr. Hathi.

The Deputy Minister in the Minis-
try of Home Affairs (Shrl Vidya
Charan Shukla): 1 beg to move for
leave to introduce a Bill to continue
the Preventive Detention Act, 1950,
for a further period.

Shri 8, M. Banerjee (Kanpur): On
a point of order. In the order paper
it is indicated that Mr. Gulzarilal
Nanda will move.
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